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OFFICE NOTE L ! DATE, : Cau;‘t’s Jrderss
| ‘ . | ‘
RS ™ S o X 31.510-96..: Learned counsel Mr.B.K.
. : Vo , Sharma for the applicants.
. : , Learned Sr,C.G.5.C. Mr.S.Ali
o _ D - ¢ for the re¢pondents.
. .Ih _ ] . Heard Mr.®.K.Sharma for
. . forgx :55 !lwuuoj }:j;;; ,Admission. o
-~ C. F. of Rg. 50/- . . The applicants are all Sea.
deposite.] vide o ,sonal Khalasi in the Central- s
1POBE N ’Z’JZ’(7'79‘75’9 j Water Commission, Meghna vai—

Da_ted . ,(!/O ?é |

,sion. They have prayed for per-
~ ﬁﬁﬁE§§§%?ﬁ7é ’ , kmission to join gotether in thi
. ﬁ"loi-»mﬁtfqr. " ,single application. Permission
L. . Kggt’ 'ﬂ ,under Rule 4(5) (a) of the
' ,Central 4dministrative Tribunal
{Procedure) Rules 1987 to join.
;in this application is granted
o the applicants as the condi-
;tions mentioned therein are
fylfilled.
i_ Perused the contents of
'the application and the reliefs
gsought@.Application i8 admitted
:Issue notice on the responderts
by registered post. Written
statement within 6 weeks. List
' for written statement and fur-
-ther order on 16-12~96. ;,
MIzadq ot %ﬁéharmaoLomlts for an,
interlméorder. Mr.2.Ali opposesé
grant of interim relief tc the
applicants. Heard counsel of

K both sides. The applicants in
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' vide ordér dated 15-10-96 the respon-j

written statement.

ted as'thosejin C.A. NO.224 oOf 19§6&‘ﬁ
In MePe N00157/96 (in Oelie 214/95)‘~ i

dents were directed to finalise the .§
scheme mentioned therein within 3
mbnéhs from 15-10-96 and, pending
finalisation of such scheme, they
'were further directed not to terminat
‘the services of the applicants w1thoul
leave of this Tribundl but to take a
sympathetica’vtew and make genuine
~efforts to provide work to the appll'l
cants . The applicants in that M.P. |
under the

{P
are Seasonal Khalasis i
Central Yater Commission. Thergiqra,i
in the present application also the |
responients are directed not to ter-
minate the services of the applicant

 without leave of this Tribunal.

ég&ffrﬁ 3¢

Member

Vide order today in M.P.210/963
the interim order dated 31.10.96
has been modified.

~ None for the applicant. Mr S.ali,
8r.C.G.S.C for the respondents seeks
time upto 13.1.97. for submission of

List for written statement and
further orders on 13.1.97..

by

Member
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15.1.97 Léarned counsel Mr S. Sarma for the
o ' applicant. Learned Sr. C.G.S.C. Mr S. Ali for the
respondents. Written statement has been submitted.

: Copy of the same be served on the opposite party. -

K The case is ready for hearing.

K] List for hearing on 17.2.97. Rejoinder, if
any, may be submitted before the date of hearing
with copy to the counsel for the respondents.

Mefber
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,y /‘Q/stp'ﬂ&}f ) . 17.2.97 - Let this case be listed for hearing on

: 10.3.97 alongwith other similar matters.
)G-R-) *, g : 3, .
: i"“—‘?_} Member Vice-Chairman

,') : ~ 1 0% g ,f ; zgnp.,\f' nkm - ) ' .
g tt c|,L q_,l- l-a_ - . ' ’

|V ‘

10.3.97 Let the case be listed on 21.4.1997 for

" hearing.

’I* emb&r Vice-Chairman
trd L'v

RS
21.4.97 Let the case be listed for hearing
On 2.6 097' ) )
N .
"M r Vice~Chairman
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2.6;97{' . The respondents have filed an L e
L . C e aff1dav1t in Misc. Petition No:w94/9%‘sbatﬂng '
. S ;7ﬁ‘ﬁn o inter alid that the scheme has since been:
o “ | approved and it is likely to be notified. In
view of the above Mr. B.K.Sharma, learned
e 'counsel appearing on behalf of the applicant
?;”;~ submits unless the‘schemé-is notified and he

PP comesto know about the scheme it will be

difficult forfﬁgrand for that purpose Mr.

s S

Sharma prays for time till the scheme is
,hotified. Mr. M.K.Gupta, learned Addl.
i | C.G.S.C. submits that the scheme will be = . .

4

';‘. | notified very soon, may be within three weeks. -
; Mr. S.Ali, learned-Sr. C.G.S.C. and Mr. )
% .| M.K.Cupta, l€arned Addl. C.G.S.C. also agreed

A ' S ,k that the matter should be heard after the
VVS\\/Q\A tw \,\@\ I “».

- , publication of the scheme.

\3115 _ '"TVV Considering the submissions of the
. Ql\ﬂ7 ) ‘ .  learned counsel for the parties we adjourn the
. - case till 7.7.1997. |

b

Member o Vice-Chairman

8
¥

7. _ Bébrd beth counsel of the parties.
- Hearing concluded. The application is disposed
f on withdrawal with liberty to file fresh

1]

pplic§tion if so advised. No order as to costs.

X4

ﬂember _ ’ , Vice-Chairman
. , .
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rder ig kept in separate sheets.
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL : GUWAHATI HENCH;

0.A. No, 25”?/ o /96.
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- BEIWEEN, -

Dipak Dey

Ajay Kr. Das | ‘

1,
2.

3, Zia Uddin Mazumdar
4, Bizoy Kr,. Singh

5, Nikhil Ch;-Roy

6. Deba Chandra Singh

7. Msﬁtu‘Kr, Bas A
8. Sureble-Haque Choudhury
9. Mehboob Alam Barla§kar.
10,Shambhu Roy

li.Palak Roy |

12,Berendra Kr, Sinha

lS.Nurul Amin Barbhuyah

15, Sudhir Ch, Das,

All the applicants are working under CéntralwWater
Commissioh and their respective places of posting are re-
flected in Annexure-A to the OA,

1

....... APPLICANTS.

AND,

1, -Union of India, represented‘by the Secretary to the.

Govt. of India, Ministry of Woter Resources, Shram Shakti

Bhawan, New Delhi, ' ‘ : .

2, The Chairman, Central Water Commission,



3., The Executive Engineer, Meghna Division, CWC Silchar,

-2 -

‘Seva Bhawan, R.,K, Puram, New Delhi,

Link Road, Silchar-6,

4, The Executive Engineer, Meghna InVeétigation Divn,

Shillong, C.W,C, Younger Villa Motinagar, Shillong-l14

" 5, The Asstt, Engineer, Meghna Sub-Division-III,

C.W,C,, 145 Panchyat Road, Silchar-4,

6. (A) The Asstt, Engineer Meghna Investigation
Sub-Division-II, C.W.C. 145, Panchyat Road,
Silchar-4." |

(B) The Asstt, Enéineer Meghna Investigation
Sub-Division-I111I, C.W.C, 145, Panchyat Road, °

Silchar-4,

DETAILS OF THE APPLICATION.

1. PARTICULARS OF THE ORDERS AGAINST WHICH THE |
APPLICATION HAS BEEN MADE :- |

The instant application is not méde against any
parficular oxder, but has.been made seeéing a relief towards
regﬁlarisation-of their services, Presently tkey are under
casual employment under the respondentd and as per the scheme
preMglant, they are entitled to the granied with temporary

status with further regulerisation of their services, along w

with 'seniority etc,

2, JURISDICTION OF THE TRIBUNAL:-

That the applicants declare, that the subject matter

of the application for which they want redressal is well

,
b
i

- -~ D tesmprees



within the jurisdiction of this Hon’ble Tribunal.

3. LIMITATION:~
Applicants further deciare that the application . is
_within the limitation period prescribed'under section 21 of

the Administrative Tribunal Act, 1985.°

4. FACTS OF THE CASE:-

4.1. That the applicants are all citizen of India

and as such they-areventitled to all the rights and privi-
leges guaranteed by the Constitution of India and the laws

framed thereunder.

4.2. That the applicants have filed the instani
application .for‘redressal of their grievances towards non-
regularisation of their services as Gr. ’'D’ employeés. The
grievances of the applicants and the cause of action for
‘thch the apblicants have come before this Hon’ble Tribunal
for redressal of the same are similar. They belong to lower
stratum of the society and they are holders bf Gr. °D’ poéts
on casuél basis énd accordingly Crave Leave of this Hon’ble
Tribunal to allow them‘to join together in a Single applica-
tion invoking the power under Rule 4 (5) (a) of the Central

administrative Tribunal (Procedure) Rules, 1987.

4.3.  That the applicants are all similarly
situated, their grievances are regarding to regularisafion

of their services under the respondents. All the appiicant$

3




have been working under the respondents on casual basis - for

the last several vears without any hope of regularisation of

their services. they have not been granted temporary status.

under the Scheme formulated by the Govt. of 1India. The
service particulars of the applicants are reflected in

ANNEXURE~A to the instant 0.A. In the said Annexure, the

“applicants have given.their services particulars in details

and crave leave of the Hon’ble Tribunal to refer to the same
in subport of their contention made in this. application
instead of repeating the said contention.

.

4.4. . That the applicants state that, as .is

"veflected in Annexure ‘A’ Statement annexed in this. 0.A.,
q
they have been working under the respondents since 1988,

1988, 1988, 1989, 1989, 1988, 1988,1988,1990, 1989, 1988,

owd 1939 &

1988, 1987 and 1986 respectively. they were so appointed in

Gr .-D employmént on casual‘basis after their names were
sponsored through Employment Exchange and they were selected
for the post of work~charged'casual Khalasi. Their appoint-.
ments. are continuing from year to hear and egéh year they
are issued with appointment_letters‘uhQQr which they are to
work in Gr.’D’ Posts as work charged seasonai<khalasi in tﬁé_

definite scale of pay. Personalty, they are given pay scale

of Rs. 750/~ to 940/- which is the prescribed pay scale .of

Gr. ’D’ employees. However, their services are terminated

and/or they are kept in employment for a definite period and

. _ | . .
therefore, they are no longer engaged for the rest of the

- 5
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. . . A rzs.. .
period in the year. Again, in the next year, they appoipted:

for ~a further period. Thus, this process is going on since

the time of thei% appointments and in spite of the fact that

t

the Govt. of India has formulated a policy decision for

grant of temporary status to the casual employees which., the

applicants are still deprived of the same benefit. their

services are rather being terminated from time to time.

4.5, That the aéplicants staté that ever; year
they are issued with the same kind of appointment letters
and'sometimes they are also requivred to work beyond the pre-
scribed périod in the appointment letter on casual basis.

T

Their such appointments are not in dispute and thus

instead of annexing all the appointments letters pertaining

to their éervices, the applicants beg'to annexed one such of

their appointments letters and the same are annexed as

Annexure -§.
4

Thé applicants crave Leave of the Hon’ble Tribunal

\

to produce all the_abpointment letters pertaining to their
eéployments in Gr. °D’ posts as Casual Basis right from the
respective‘daﬁe of their appointment ét the time of hearing
of the instant application. It ié the bona fide belief of

the applicanté that their such employmenté will not be

disputed by the respondents.

4.6. That the applicants state that even after




rendering years of service as Gr. D’ casual employees,

their service .haVe not been regularised and their services

arefbeing‘taken by the respondents in exploitative terms. As
pointed §ut above, their services are utilised for a partic-
ular period in é yéar and after that, their .services are
terminated and again in the next year theyuare‘appointed'for
another period. this process has been going on since the
days of théir respective ~employments.  Further, sometime
during the intervening period they are also given casual
employment like that of any other Gr. ’D’.Casual " employee.
Thus, the case of the applicants stand tha# all of them are -
duly . sponsored by the EMbloyment‘Exchange and selected by
the reépondents for being appointed as CasQal and selected
by the resbondents for béing appointed as Casual Gr. ’b’
employees, their services ére being utiliSedvevery year for

a particular period as work charged season khalasi. till

date their services are not regularised and they have not

‘been conferred with temporary status as is requivred to be.

conferred to under the relevant scheme formulated by the

govt. of Ihdia.

That the applicants Crave Leave of this Hon’ble
Tribunal to produce a copy of the relevant scheme at the

time of hearing of this instant 0.4A.

4.7: That the applicants state that some of the

Gr. ’D’ employees of the Central Water Cdmmissi@na similarly
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situated & with that of the applicants had approached the
Principal Bench of this Hon’ble Tribunal, New Delhi by way
of filing various 0.A.s wherein séme kind of griévanCés have
been raised as in the instant case were raised; the Princi-

Trbunall &=
pal Bench of this Hon’bleAOAWWW. by its common Jjudgment dt.

10.2.94 in 0.A. No. 273/92, 804/92, 1601792 and 2418/92 al-

lowed the said 0.As. with the following directions (i)

" "(i) The respondents shall produce a scheme for

\

retention and regllarisation of the casual labour employed

by them. This scheme should take into account the regular

post, that can be created taking into account of the fact
that even if a particular scheme is completed, new scheme
are launched every year and assessment of regular post that

can be created on the basis should be made for regularisa-

tion  all those who have completed 240 days service in two

consecutive vyears, should be given priority 1in accordance

with their length of their services.

\

ii) .Those who have completed 120 days of services

“should be  given temporary status in accordance with the
'instruct;ons issued by the department of Personnel from time
to time. after completion of required period of service, -

they should be considered for regularisation.

iii) Adhoc/temporary empldyees.should not - be re-
placed by other adhoc/temporary employees and should %e

retain in' reference to their Jjuniors and outsiders.



WM

iv) Such a scheme shall be submitted by respondents
for . scrutiny of this Hon’ble Tribunal witHin a period of 3
months from the date of communication of_this order by the

petitioner to them.

“Thére'shall'be no order as to costs"

A copy of the said judgment is annexed herewith and

mar ked as Annexure-8. | |

4.8. That thé applicants state that the said
Judgment was cafried on review byvthe respondents therein
but the same was dismissed by the Hon’ble Tribunal by its

’

order and judgment dated 9.5.94.

A copy of the same Jjudgment dated 9.5.94 is annexed

herewith and marked as Annexure-49.

4.9. That persuant to the said judgments the
applicants therein have been granted temporary status and to
the knowledge of the applicants, all the applicénts thérein
have been continuing in their service without any intervup-
tion and break and they are enjoying the consequence of
granting the temporary sﬁatus. One of the appiicant' trans-
ferred to Shillong and he has been.continuing'asv'Gr., D’
employees on conferment of temporary status with all conse-
guential benefits. After the aforesaid judgment, their has

been no occasion to terminate the services of the applicants



therein and they are enjoying the benefit of temporary”

status as per the scheme holding the field. The Central
Nafer Gommission has formulated and adopted the ,séhemé as
was. formulated by the govt. of India, Ministry of Personnel
& ﬁublic Grievances_ﬁith a sligﬁt modification here .and
there, more pérticularly.as'regafd to the number of working
days. the respdndents may directed tq produce a copy of the

same formulated by them under which the applicants are

entitled to be conferred with temporary status with all

" consequential‘banefits,

. 4.10. That the applicants state that .the re-

spondents - instead of being a model employer has envisages

under the Constitution of India and laws framed thereunder
have been utilising the services of the applicants for the
last several years in exploitative terms without giving them

any ray of hope of future prospectus, Thus the applicants

‘havé attained a stage under which they can neither go for

other employment nor they can abandon their present employ-

ment. the appliéants have alréady become over aged for any

other government Jjob. Thus with the meagre income they earn

their livelihood from their casual employment, they ‘along-

with their families are in precarious predicament.

4.11. | That the applicants state that fin view

of the aforesaid Jjudgment of the Principal Bench, pertaining

"to the said Department and same subject matter of emplowment

.._10.....
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for Gr.’D’ employees, there is no earthly reason as to why

the benefit of the said judgment should not extended to the

present applicants. The respondents of their own ought to’

have extended the benefit of the said judgment to the appli-
cants ,instéad of making them to come under the protective

hands of theiw Tribunal.

4.12; - That the applicants state thai in view of
the facts and c@rcumstances'stated above they are compelled
to come uﬁder the protective hands of this Hon’ble Tribunal
again. Further it is stated that by the pétitioners that the
respondents have acted illegally and have acted in direct

.confrontation with the Hon’ble Tribunals order.

4.16 . That the'applicants state that some of

“the similarly situated persons belongegto Middle Brahmaputra

Division and other divisions has already approached this

Hon’ble Tribunal and this Hon’ble Tribunal by its wvarious .

orders has protected their services.
One of such copy of order dtd. 15.10.96 is annexed

herewith and marked as Annexure-E.

4.17. That the applicants state that it is
their reasonable apprehenéion that since they have come
undér. the protective hands of this-Hon’ble Tribunal, their
service may not be continued and thus it is fit case fore an

. interim order directing’'the respondents not to terminate the
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.services of the'appliéants tillldiSposal of this {nstant
O.A. It is further stated that by the applicants that the
respondents have under tasken several other project works
and there are post still lying vacant in the Department
and hencé therein nb earthly reason as to why the services
of the applicant should not be continued, Again on the .
other hand the respondents have undertasken to prepafe scheme
to absorb the casual labour like that of the applicants, the
applicants pray before this Hon'ble Tribunal further to pass
appropriate interim order directing the respondents to allow
the applicants in any Gr, ?b' posgts,

S ' E ROVISIONS :-

5,1 For that prima facie the action/inaction on

the part of the respondents are illegal and arbitrary,

5.2 For that the applicants have been continued
in the employment under the respondents for the last several
+ years, their services are required to be régularised with all

consequential benefits,

5,3 For that there being a judgement holding the
filed pertaining to the same department and the same subject

matter, the Departments and’the respondents are duty bound

to apply the principles laid down therein case of applicants

also without requiring them to approach the Hon'ble Tribunal

again and again,

5.4 For that the constitutional mandate demands
that the services of the applicants be reguiarised and their
services could not be utilised in explditetive terms as has

been done by the responderts in the instant case,
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5.5 For that the benefit of the scheme of regularis-
ation and conferment of temporary status have not been extended
to the other similarly‘situated employees, There is no earthly, °°
reasons as to why the same treatment»should nﬁt be meted out

to the applicahts.

5.6 For that the applicants have been created diffe-

it .
rently and thu§\is violatiom of article 14 and 16 of the constitu-

~ tion of India,

- 5,7 For that the applicants have been zsmskix continu%d%
under the respondents for the last several years and in the process
they have lost their <chances of employment elsewhere Ras they being

over aged to be absored alsewhere,

5.8 For that the respondents are duty bound to give
weightage to tﬁe services rendered by the applicants towards regu-
larisation of the applicants services and they cannot be utilised
the éame in eXpioitative terms in violation of provision mandate

and gmd the laws framed thereunder,

6. DETAILS OF REMEDIES EXHAUSTED

That the applicants state that they have no other alter-
native and a efficacious remedies except by way of approaching this

Hon'ble Tribunal,

7. MATTERS NOT PREVIOUSLY FILED OR PENDING BEFORE ANY
OTHER COURT,

That the applicants furthar’declare that they have not
previously filed any application, writ petition or suits regarding t
the subject matter inrespect of which the application has been dee
before ény court of Law, or any other authority and/or other Benches
of this Hon'ble Tribénal and/or any such application, writ petition

or suit is pemding before any of them,
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8. RELIEF SOUGHT FOR

‘In view of the facts and circumétances stated above,

it is most respectfully pfayed that the instant application be
admitted records be called for ana on perusal of the came and
upon hearing the parties on the cause or causes that may be ¢

shown be pleaséd to grant the following)reiiagrﬂ

8,1 To direct the respondents to regularise the
akk services of the applicants with retrospective effect i,e,

the respective dates of their appointménts with all consequential

'benefits including arrear salary and senioritys,

4

8.2 To'd{rect the respondents to extend the benefits

of\Anpeuure-S judgement and order of the Principal Bench of

the Hon'ble C,A,T, New Delhi,

8,3 To direct the respondents not to terminate the

service of the applicants and to allow them to continue in their

" services & through out the year till such time their services

are regularised,

8,4 The cost of the application,

Any other relief or reliefs to which the

Hon'ble Tribunal deem fit and proper.

9, INTERIM ORDER PRAYED FOR

~ Under the facts and circumstances stated above the

| appliéénts.prayéd for an interm order directing the resgonde_

nts ndt to terminate the services of the applicants with furth-

er direction to allow them to continue in their services with-

out any interruption,
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VERIFICATTION.

I, Shri Dipak Kr. Dey, son of D.K. Dey, aged about-
32 vyears, at present working as Personal khalasi c.w.c.,
Division-III Meghna‘Sub~Division, do hereby solemnly affirm
and verify that ihe statements made in pafagraphs,l to 4 and
6 to 12 of the accompanying applicatioh are true to my

knowledge and those made in paragraphs 5 are true to my

'legal advice and have not suppressed any material facts.

And I am the applicant No. 1 of the instant O0.A.
and as such I am competent to swear this Verification which

I signed on this the 20fy day of 0cd: , 1996.

&

Signature of the applicant.

oL ppar Ry
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= ANNEXURE - A
culars of the Applicants:- .
& NAME - AGE PLACE OF WOKING NOS2 OF
NO ~ h WORK SINCE DAYS WORKED.
¥, Dipak Dey 32 yrs 0/0 E.E =~ 12-7-88 88'-96 days
) , Meghna Divn, 89'.154 do -
cwe : 90'-217 do’
; Silchar Divn,. 91'-300 do
- under,.- 92'.209 do
- Asstt Engn. 93'-357 do
Meghna Sub 94'.302 do
Divn III 95'.170 do
Silchar-4, 96'-153 till,
: - date
2.Ajay Kr. Das, 27 yrg «do=- 11.7-88 88'-97 days’
: . ' . 89'-154 do
' 90'-170 do
91%'..170 4 o
92'.169 d o
93'-170 do
94'«170 do
95'~170 do
96¢.253 till
¥ ~ date
3.Zia=Uddin : 28 yrg «-do=- 12.7-88 88'4126 days
Mazumdar, ' , : : 89'~154 do
‘ 90'-.170 do
91*-170 do
' 92%2170 do-
- 93168 do -
94'~170 do
95%.170 do
96'-153 till
date
4 ,Bijoy Kr. Sinbgh 28 yrs ackes - 15.,5.89 89'-170 days
. ) : 0/0 Meghna 90'-170 do
Investigation 91'-179 do
Divn, 92'-.169 do
Silchar,under .93'-170 do
Asstt.Engin. 94%'.170 do
Meghna Investi- 95'-170 do
gation Sub-Divn.II 96'-153 &dll
, Silchar, o - date
- 5eNikhil Ch.Roy. 34 yrs ~do- 15-.5-89 89* to 95!
\ ' ' ‘ (15th May to
15th Oct.)
96" 3=2nd JUN
to till
‘ date.
. °
?5@\663
'S e
B Contd...p/2e
g @Ofbob -*
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NAME

2o
AGE

)

PLACE OF
HORK,

SINCE

WOKING

NOS, OF

=

DAYS WORKED

#. Deba Chandra
sinha.

7. Ma'ntu Kr. Das

8. Sureble Hagque
_Choudhury '

9, Mehboob Alam
Barlaskar.

10, Shambhu Roy

35 yrs

29 yrs

38.yrs

27 yrs

33 yrs

@O

Q0=

= O

aadkmag
Under
Asstt.Engn.

'13-6-88

13-.6-88

28-.5-88

10-10-90

1=1-89

Meghana Inves-
tigatiom. Sub-

Divn, III,

88'-140
89'.349
90'-.169
91'-169

192'.169

93'.169
94'-.169
95'.169

days.

160

“do
do

96'« 2nd Jun to
till dateo A

88'-226
8914250
90'-179
91+-170
921170

- 93'.170

94'-100
95'.170
96.9149

88'-126
89%.147
90'¢1790
91'-.170
92'-170
93'-190
94170
95'-170

96'-.168

90'.21
91'.169

‘92.'169 i

93'..169
94'.169

95%.169 -

96'-153

89'~150

90'.123
91-165
92'-170
932170
94'.170
954.170

96'-153

days

do

do

do

do

do

do

do

till 31s
Oct 96!

.days
do

do

do

do

do

do

do

till 31s
Oct, 96"

till 31
st Oct
1996,

contd. op/3o
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oK -3- ANNEXURE-A ¢
S NAME AGE PLACE OF  WORKING NOS OF DAYS
NO. - WORK SINCE WORKED
t1.Palak Roy. 27 yrs. -do- 13-6-88 88'-141 days.

89'-219 -do.
90'-170 @ -do.
91%'.170 ~do..
. : : 92'.170 -do.
' ' 93 . -170 -do [
04'-168 ~do.
95'~170 -do.
96'=188 ~do. till
, __— date=
) ﬂ,','rz'hclﬂ’\ W, . : :
12,BigiegddKr, 37 yrs. ¥do- 15.5.88 88'-184 days
Sinha. : 89'.219 ~do.
90'<209 <do.
91'-209 «do.
922209 =d0.
93'-209 ~do.
94'.209 =do.
95'=209 =do.
196%'=209 =do. till
- date

13.Nurul Amin Bar- 30 yrs. =do-  20,7.87 87' to 8&'96"
bhuyan. (15th May to 31 st
Oct. each year.)

14,Sudip Chakroborty. o 25,6,86 86'~103 days
31 yrs. 87'-197 «do.
. 88'~230 ~do.
89'~.196 -do.
908-.170 =do.
T . 91'-170 -do.
' 92'-170 ~do.
93'.170 ~do.
94'-170 =do.
95'~170 -do.

, 968-153 ~do.till

. : ' date,

15.8udhir Ch. Das. 38 yrs. -do- 15.5.89 89'-170 daya.
| . 90'-170 =-do."~
' - 91'-170 =do.
- . : . 92'-170 30 .
93'.170 =do.
| 94'-170 -do.
‘ 95'.170 <.
P | 96'-148 -do, till
. : date,

$$$689585 5
+ o+ o+ o+
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Lo CENTRAL WATER 000 15 1oy '
SR T J.' [ bd o~ g P -y f

A o MESHNSY DIV A .

. ‘ LINK ROAD . 73 i

e e et e e am e '
e MD/HIL/ eagona}“Qé/Lamm SHG/(W%-JIQ PBote- Sidechar, the QLQ/SVIQQ

R OFF JUE ORDIER
fLot, : Lo TTTmT T T ) . o
SR The fallomln ‘individdals are hereby anpointad on purely temporaqw-o
535 aq pasonal Khalasis an oz pazic pay of s, 790/~ per.nanth  plus ~ather

lowancen'as mdm1=gible with effect from the detos of their actual joiding
the. alt@z mentioned against each, ‘ X
¢ oy . o L ‘ oy
vaa . '

The dppaantmnn1 witll terminate on 21/10/96 AN. Their seryices may
&Prmlnated aarlier to ul/lﬁ/ﬁé Also mithous mwvioning'hnv reason thereof.
s’ ppolntmcmi will not aarry any right for oo aent zaploveont . In case
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e’ undensigned. They should report for dutbw Ceediately  within 20 daya.
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~ ' Other fterms and conditions af service will be governed by relevant
lea/mrders enforced from time 'to &imo. ' ’
i 2SN TA/DA iﬁ—élluwéﬁifov inining the place of pastings. ’
o ""J .

The appolintes “ah culd h forw Joining the pash produce a Certificate
Med1c1] Fitness from the congerned Civil  “Targoon/Dislerict Medid al %

x1th Officer. C ' ' N oy
Neo T% Neme of Seasonal Khalasi Place % nersiing Uider which
L . | - Sub-Division
______ B S S Y S U A A
01 . Bri Ajit %arla} Haora site Meghna Sub-Division
- ARt } - . . r . + -
B No. I, CWE, Agartala
. O . .. . . - . -
2 ., . i 8ri Debasis Bhattacharjes —do- ~da=- |
'I<.;‘ - €« g ¥
RERSL PR ‘
a5 r;dﬂ} Gri Sa \Pnr Phar Gajeves aita ~do-
PO T
AL L e
)4 G antogh DebMath Tk T i ~do-
. YR o e R A . . BTG P . . . , e ~_.; .
e . . [} . .
) <L Bri Manx! Karmalar Sonamura oite ~do— '
PRI . itk St e , s
1) ‘ Sri RBhobatash V**umqar e —to~ .
SN e o . P . ‘ .
S T - 5 N T R, SR SR T . Yo v N
)7 - gri Pradip Ray Helnony @ sibe ~do-
& Sri Maran Har ~ —o- : =3 o- .
IS [ . N P S T T ) )
1% Sri Sunil Chandra Dzs thowsi site -cdo-
O BRI R LTI IINT B KA N e
- ST N . TEAER
9] : Sri Babul Sen - ' . ~civy - —-do-—
contd.. .2
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11 8ri Sumantz BEhattachariee HNMutanbaear site  Meghna Sub~Div{gia
" : ' Mo. LT, CAS, Dharme
. < nagar
1 24 Sri Achulut Ehattachar)ac -4 - ~-do—
i
' k4 N . >
1730 . p i hi j ey ¢ Kailas) v site wdor.
' ‘”g$-“o\§f‘ h£1&$%hb;¥?BP;Jyg Co f{i'c° ahar site _g,?c»nn e
A ARSI -
v K . . a
14, ¢ Sri Jadish Malakar, ., | . = ~do-
e -]"l.?' ]."{"l'i i 1115)\“3“1 P‘z'atj "'F' ,;N,;%.t;h N Vb 'k":m E{"'r‘)i“r ' Es.]'te R t v "”""dD"' :
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prllﬂjb fastan s %r1 buba&h Qu@.a Do ,.%f”d““ T . f.qprnﬂ‘uui’
. — s gt v : .,." B B o ..,,.‘;;3.,,,:'.!. .4
. 1/? . Sri Dilip D"J Humarghat gite ~do-
: "m‘;%W--‘uq self 1w tiy s 1 oty
H . - - — e
x?au%Aﬁ@ PInEen AuNnﬂ“l Nalahar S cg) ' i h -qﬁnwmn o
gigas Gl ‘*rvu*"t_"f'"r'\h"ﬂ SR LT v - . Pege e bagegey 'sfql
raqxtaaoy tuman Das . Tulargram site feghna Sub Dlvislgr
Par o L TN T . MEY . r
“‘\
F geera BteENTo a0 v, Mo 11 I CWC PR 1‘:‘1‘3,"
RESED e b e, § vl ' Lo peer e <1
Sr:iz" FDI 1)1:)'&}}!: DEV Tt M ' ' "d(.?"‘ g ' + _dq..:. ey :?
P .““1"' . . b e
STl Rampndra Luman Nath Anipur =ite *dn* veoidn
LN ) ’ ‘ «
DL O S TU R I SR L ey mm
Sri Uttam DebNati' sy - -t~
, 'f,,"_:_r.r;fx \;'Jj Hoaerigape. e 3 R R . . et
S TRET YT T 8 Loknath Sen Saypann site 41O Ly,
ot ey b
1 - L]
.,5_&, . .,..,....,.-,u - .-.nx‘ ,3:3.1 vardna [..h « Pas -aef e . .= dn—
. } ,
:fui.ﬁﬁﬁ; ijn N Sri Ziaudd%h Mazumdar Tuwirial =ite ado=
et 4 13 2o cor L ' ot Y
< .-'_i.' SeElg -r AN A [N 0 1, i ‘ {. Clyyel }
2b- : Sy quntl arlar =iy -
. A I R VU Kl ol
r, ,,,,,,, P, .-. = .,..,..‘.....~ - ; . - “ R .- . e - .
27 “ﬁfl KGmud Behari Das gl -do- .,
Lcee Va2 - RN 1 o ' ¢ Tk LT S
n..-";_“.“”.”,_, - .
oo =8, el Arungit Deb Mondterihal «ibe ~tdo- .
proue ot TN vedd ! ) ) y ey
i 26 e D SriNetal Chakraborty ~edm- —-do-
e e =
D : '(W[ b
J ]
. : il 780>
: .ty H ' . \) N
. . . ¢ FeM.BCOTT )
= Y . EXECUTIVE ENGINEER
bl ot T A [ N
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v - The Assistant Engineer, Heghnn Guo Division. No. I/Y1/1%
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_ ‘LO {"—) NNE XORES Y
GRAM : JORIC . PHONE NO. 226226
' v o GOVERNMENT QOF INDIA
: CENTRAL WATER COMMISSION ‘ @@
, MEGHNA INVESTIGATION DIVISION a4
A "YINGYAR VILLA" LUMPYNGNGAD R
SHILLONG- 793014 :

e . ks . e i s e e S e et ot i

No. MID/W=17011/30/95/V0L-1X/96/ [O 9 ¢ . {4  Dated Shillong the 5 5 5’,_'7"6’

. OFF ICE ORDER

A
)

L d
[

The folloWing individuals are hereby appointed on purely temporary
basis as seasonal Khalasis on a basic pay of Rs.7350/- per month plus other

allowances as admisgible with effect from the dates of their actual joining‘WV
at the sites mentioned against each.

NN
The appointment will terminate on 31/10/96 AN, Their services may .
be terminated earlier to 31/10/96 also without assigning any ‘reason thereaf.
This appointment will not carry any right for permadent employment. In case
_he/she is willing to accept this order,he/she should sent his/her willingness
within 1S5(fifteen)days from the date of issue of this order to the office of
the wundersigned. They should repoart for duty immediately within 20 davs.
If he/she fails to join within the stipulated’ period, the offer of
appointment will be automatically treated as cancelled without further,
intimation and his/her name will be struck from the existing and future
seniority lists of Seasonal Khalasis. No correspondence will be entertained.

.Other terms and conditions of service

will be governed by relevant
rules/orders enforced from time ;to time.

No TA/DA is allowed for joining the place of postings.

L4 -

) The appointee should before

of Medical Fitnes
Health officer.

.__.-_._._.__.-...u....__—-._......._..—_...-._..__._.__.—-.__——..————.....——.——.——._.-..—...—.—.——-_.—_..—..—_-._—.—.—.—--—-

joihing the post produce a Certificate
s from the concerned Civil Surgeon/District . Medical and

e s a s s s b et e e St s

51. No. Name of Seasonal Khalasi Place of posting Under which
, ‘ . RN Sub—DivisimQ
01 - Sri D.C.Marak Sibbari site..: Meghna Investigatiaon
- - : : : - "8ub-Division-I,
Shillong.
02 Sri Sankar Sharma ~do- L -do~
® e
03 Sri Jagdish Roy Dimapara site s ~-do-
04 Sri Bimal Roy Therriaghat site ~do-
"}
03 _ Sri Sailindar Roy -do- ~do-
06 Sri Jaikushan Singh °  Kharkhana site ~da-
g .
i/au7 Sri S.HfChDudhury Badarpurghat site Meghna Investigation
_ Sub-Division-I1
1 . ' Silchar
9_,'7(2)8 Sri M.A.Barlaskar ~do- —-do-
09 Sri Sampa Rani Ro} Fulertal site - ~do-
5 10 //////// Sri Nikhil Chandra Ray -do-

- -do-
oy .
L///Zf | ~ contd. .2/

;o

L .,‘q‘ - . .
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KO : *
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I p TR .y e b . 11V e L
. 37 ay * Binglia Jhakivador aike eyl J“‘V‘Al'w.ﬂ.\' ‘
p Sl Hijay Fundr Bing Gub-Divisian-11
¢ Silchar
ﬂgl//ﬂZ E%L Sri Deba Chandra Singha ~do- —-do-
13 Sri Ajin Rongmai Makru site ~-do- "
K¢
@ffi,)m4‘ Sri Mantu GChandra Das ~do~ -do-—-
15 Sri BRabul Singh Chetri A.P.Ghat site Meghna Investigatic
—— Sub~-Division-I1I1
¢ Lo - © Silchar
Alth_6 " Sri Sudip Chakrabopty " ~do-~ , ~do—- i
’ ‘ « .
-& 17 Sri Birendra Kumar Sin i &1 ~da=-
. < gha Dholai site da
’;//7 : : ' :
%%‘ 18 Sri Pulak Roy ’  ~do- ~da- Co
Al | | o
*] 19 “ 8Sri Sudhir Chandra Dasg - Matijuri site -do- :
3ﬂ2a133 ' Sri Sambhu Roy ! ~da- —da= «  a.es
. [
iéﬂg/321 Sri Narul Amin Barbhu%ya Fakira Bazar site -do=- ,
‘i | .
——""""'"‘—"‘"‘"——‘""'"‘-"'-“'""-‘——"“*—"‘-—"—-—-‘"."---—"""'*—"‘—"‘—"‘-—'""“-““‘"‘"“"““"‘ ""'-"""'—""1"“""""
‘ .
| N -
| (ﬂnﬂ
1 . . ( P.M.SCOTT )
EXECUTIVE ENGINEER
Copy ta : : ’ '
i. ' The Assistant Engineer, Me hna Investigation Sub~-Division-I/11/111
9
Central Water

Commission, Shlllonq/811char

for information ’nd
necessary action. The joining report of the Seasonal ‘Khalasis may he sent ta
this office in due caurs :
2. The Site In-charge for informati;n and necessary action. '
3 ' The Accaunts Branchzmeihna fnvestigatian P vl qn‘F€1Frﬂ] Haker
mnnu B0 8 any fae ek lun ang izugly dul :
4.

Person concerned. &

CCOPLM.BCOTT )
EXECUTIVE ENGINEER

‘ !
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CLMNINAL AXALMNL STRAT VE T DUNAL
4 XHI_NCLPAL.. 8BICH
Lo _MEA DELHL

Az 0,223, 804, 160),2246 & 2418 of 1992

Meew Delhl, th's the }gl{, day of February, 1964,

, ]
HQVPBLE M JUSTICE S.K.DHAQI, VICE QAL AN
HOETBLE M 8.0 DHONL YaL, MEABIEI( A),

. ".j
Q. A M2.2223 of J992 o f

i Lo Vinod Kumar

$/C SuriBanan Singh
R/O F-25, Trans it Camp,
“hlchoari Purx,

Delhi,

NNy
u
P

I
‘am Kumarx i
~ . . N 1
S/0 Shri Ratan . gh, ‘
RZ-139 . X -~ Bla: il
Mew Roshan Yurnas, Hadefaarhg
A Mew 2 alhi.
3. Yash sl Singh
S$/Q Shri Levi singh, !
HZ-280, Vik. a FoikMeralnag, |
Hew Delhl, . . X
4 mo
[ ]

B-50, Mshax

Rohinl. Del

N,

N3]
5t
‘V} )
‘Pt
3
[CF .
(1%
[¢]
o
Q
3
=]
<

°c @

e S

el

BN i it A A
/"*J’/ 22, MNand K
L

A
“Unar . -
¥ o - S/Q Shri Vishzl Chand
e B/0 5 27/8-203, Rallway Colony,
iGughlakabad,

T
L.

—~— e

! "Hew Delhi. Ce e .. Abplicants.
s

(RPN through 3.0, Shak

'A.l/‘.f

ikla, AKlvoucate),

. VS e

L. The Chigirxman, Central siatler Coomiss Lon,
Qevt: @f I8dia,
a

AR S
It " ez
22 ol .o [

£y of Hzioet [Reésurces

Sew Bha~an, Seni

s
gf: Sector 1
- ]

14
¢ ReK.furam, New Dolht. .
. By meer e L T .
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B e S MU

. ~ “~ ;:1"0{‘«"’,‘{!""‘;} " . . N . t/k,/ .

S ey . \ : : R )
(AR S e BvanuUva Engduees{ GG, .
AL BT § - TR AN U\V\-’:"'H.

Cennbra)l dater Camnlssy on, \
Aot oek Hoodl, ding Hao.oa, . '
RETTA N O RYTTT H.r’,.l'\n: an, Hew Delby oo, Wospond enty,

(tn both abuve WCAs.)
( Wirough Mr Joy Singh, alvocute).

irt Bajesh Kundr Saind
5/0 Shri Veer Sayin 3Saind
dorkcharged Khgllas i
‘urrler Executive Enyineer
S B TE S . Centragl.Stores Division
dhen o Centrol Water Cammiss lon
dest Block Ho.l, ding No. e,
‘2nd Floor, RLK, Iuragn,
N oew Belhi. Nplicant,
( through B.3.Mainee, Advocate).
0. A 1M0.2245 of 1992 '
s SH{:\Y*JSVS.HE F\WTWSZ—?Ta thak ,
5/0 shri Kusheshagr Fathgk,
Assistgnt Electrician,
Central Stores Divn., Central
f@ater Conmission, Hest Block 1,
ding Mo.d4, 2rd Floor, R.K.Iuran
Mea Delhi. e +. Applicant.
( through B.3.Mainee, rdvocate).

0.A.2418 of 1992 |

. * LeShrit Wajerder Sarma -
5/0 el Bhagvan-Shiaoma
Cirpeniter, Central Stores Divn. ,
Central vlater Cannission,
dest Block lo.], Jding Mo, 4q,
2nd Floor, ROK O Tur om,
Moen Delhi,

A

2. Sl Raju Kashyap, S/0
ri Mikka Ram;

3. Swi Daya Ran 5/0 Ganga lan.
4. i Bali Singh S/0 Bhup Singh.

S¢ Swri Giri Raj 5/0 Mishri Singh
6o Sird Bijeodra 3/0 Tota® Ranm.

7. Shri Banm Kunar Ratl S/O Hardev Rai.
. 8. Shri Wai Kumar S/0 Sh.Kurukul.
Rpplicants 2 to.8 work

Ing in Central Stores Diva.,
Central fater Canmissi

on, R.K.Furagm, New Delhi.

....... Applicants.
. | ( through @ S.Mainee, Advocate).
: vs.,
L. Thve Secretary, Minis try of Water Resources T
2ty e Nrgn Shakti Bhawan, Hew Delhj.
2. T he Chairman, Central Jaler Conmission
Sy Bhawgn, R.K.Puram, Hew Uelhi.
3« The Executive Euyineer, Centrol Stores Diva,, *
Central dater Comnission, R.Kduran, Hew Delhi,
. veevv.s Respondoents
T (In 011 three above O, As
SRNGH Vthitougt e Jog Singn dn L0l ama 2. '

Iy ;v;. 3N

U\I:quhfl.‘.r.P.P.Khuran; In"Q.A.No.24)192 of 1992),
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- 3=3-1 T . 3
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BLN.DHAJNDIYAL, MBABER( A)
y .-
The appliconts, in all the abovo-mmtioned '
O.A5 have beon workling as Khalasis, Carpenters, Mistries,
Motor Mechanlcs, Drivers and Electricians under the '
\ .

Executive knglneer, Centlral dater Coamission, R.K.luram,

NMea# Lelhl. One of then, 3hrl Jayant Kumar Pathak,

was engaged a3 Casual Labiurer on 2.1.1987 but claiws
to have been working against the post of regular

clectriclan #,e.£.7.12.1987. The daote of

of

engaqenent

the‘applicants ranges betw~een L.10.1982 to 5.9.1980 \‘
in case of Q.A.Np.223/92, between

15.4.1986 to 26.10.1987 Y

in case of G.A.No.8BA4/92, betw~een 6.1.1987 to 7.9.1990 in

case of O.A.N0.2418/92. * 3hri Rajesh Kumar Syini{applicant

in O. A.NO._L‘K)J./‘B2) was engaged on 19.72.19008 and

o~ . . - 3 . I
21 Jayant Kunar Fathak(applicant in U.AN9.2246/92)

¥as engag ed“on 2.1.1907. ln sahe .bfthe O, A5, prayer \J

Y t

‘ .
has been made for

- (] N
issuance of a direction to the <
respondents

to prepore 3 schene on ratlonal bLasis i

for absorption of Casual Labourers and for not

disengaging the applicants till such a Schone is }

prepared, 1n all the cases, interim orders were

passed by this Tribunal, restralning the respordents :

‘ : ) f
from Lerminating the services of 311 the applicants,

They are continuing till date.

2. In the counter filed by the respoxdents,

'UIO' maln averments sre these.

The appolntnents we} ©

mode for speciflc projects and in the appolntnent

[

orders ,. i’L was clearly mentionmsd that theie are purely
AN

v y claim for any .
(g ‘ '
( pern{«*nncnt rvq,

loynent. They have w~orked in broken

- pnriodﬂ anﬁtf/ any of theau have not completed 240 days

J\'

in tvo consecutive years. The rules
e ———————
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o S providae {or appolntment of Khalasls by direct

B "~ recrul tment t.hrq‘Jgh selection by a Selectlonicownit\ .
of which the Executlve Englneer is' the airwman,
The

posts of Casual Khalaslis ectc. are provid'gd in

the vorkling eatimaﬁes for a definite periad and the

Services of these workers are terminated after that

period.  In case of Jayanl Kunar Pathak( (L A.No.2245/92), '

Ce e it has been stated that the applicant

aa% appointed
BT P

a5 on adhoc w~ork-chorqged Khalasi f{ron 3.8.1987 ord

. later on he was offered agppointnent as Assistant

Electriciaon on o) hoc basis at minimun {3 xed basic

pay of RB.1100/-. However, this appoinbnent was for ¢

3 speclflc perigd, though with breaks, UWe applicant.

They hove, hovever, admitted thot during the years

Ce ' continued to work agalnst vacancles in different works, %
1989 to 1991,

he worked” for more than 240 days in

all the threc years.

C b ed ml

\ ' L4 !
EYE i g le have gone through the records of the case \
v ard heard the learned counsel f{or the parties. ‘

SEredt {npafye

Siri Bl 5.Mainee, learned counsel f{or the arplicants
* has draen ‘our’ sttention to the followning observations
made by the Hon'ble 3Surreme Court in case of

tate of Haryana and others vs.

P ara _Singh _ard others,

1992(3) Vol.a5 S.C.R.24:
\

"The proper course would be thal each State

prepares g schane, Lf one is
vogue, for

consistent

not already in
regularisgtion of such enployees,

with Lts reservation policy and if a

schene 1s 3lready framed, the same may be

made, consistent with our observations herein

3 1as e 50 as to reduce avoidable litigation in this
A ' e
| ‘ behalf. 1{ and when such person is regularised_ .
(A 10 T
. he sheuld be placed immediastely beloa the
last regularly appolnted emyplopz: U 00
ce tejory, class or service, as the case may be.
‘\
L\ﬁ-e; So far as the vorl-charged onplcyces ’and\
Z o casual labour are concerned

the effort must

—iag 814

. o o DRy e T e
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be ‘to regulorise than as far as possible and
as clearly as possible subject to thelr |
fulfilling the quallficatlons, Lf any, !
. . prescribed for the post ard subject also to
) ‘. ovallabllity of -.*Ol;k.' 1f a casual labourcr

' . . 1s contlnued for a falrly long spell - say
.‘.',‘-. S Lo or

three years - 3 presunmption may

arise tha t there is rejular necd f{or his
services. lt/such 3 stwation, it becanes ohlia-
atory for the concerned authority to Cxamine

the feasibility of his rejularisation,
dhiile doing so, the authorities ought Lo adopt

a positive approach coupled «ith an enprathy
COTEEE for the person.ce...”

¢
4, A3 the applicants have been norking for a
.‘,. . .
long pericd, through intermittently, their cases have

. to be considered in light of the obwve observations of

the Hlon'ble’ 3uprene Court as also direclions i53ud

by the Suvermment fren time to time. 3t may be noted P

. that ln accerdance with ‘these direcllons, a spccial

A LR

. i .
Scheme for regularisation of the Casual Labourers have )
been prepared by the Rgilways, Post and Telearaphs

and other Uepartments, ln/the circuns tances of this case,

w® dispose of these applications, with the

. following directions:

(1) the respondents shall prepare a schane

_4_;;7,_,;;,}%%1‘ retention and regularisation_of the Casual
PP el Wiy, );/\
L

4 rers employed by than. This schene should

) -
cah jbe created,
peivs

taking into account the fact
Zt even i(‘.a particular scheme is conpleted, -
%

-

e~ schencs arﬁ lounched every year., An 3ssessmentl

of the rejular

peats that can be created on e R
i ) ' N
. this basis shculd be made., For regularisation, “- s
. . ..v |-
N . all those, who have coapletad 240 dm,i‘. te~vice b
‘.- . - n ﬁ\)@,\:lc .

drn accordance with their length of service;

e " \1 |
L tvo censecutive ycars, should be given priority \,

v e b oawm .o

o t
- 1
s e - . e e . . . St e |
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(H)Iho‘.:e, who have ganple ted 120 days of
Service should be given temporary stays In
X Jccurdanee with the Los fouct'\om; Issued by the
‘i department of Prrsonnel frap tine to tine,
After Coupleting o the tequircd perjod of
. Service, they shoyjd be considar od for
. . - Tegularisatj on;
(iii)mhoc/tonporary eaployees shoyld not be
Ioplac(d‘l)y Other 5d hoc/ tewpey ary f;n['loyoos
and shoyld be relaingd |p Preference to thejr
Juniors s34 Outsiders,
f.
(lv)saen deschieme shigll e Subani L by the
|
Lespondents o Scrutinyg of (s Tribunsl
’ . ) '
. ' “1 thin 4 PEritd of three months fran the
- —_..__“______... . -
Gale o COrnunicy Ling o of this crigor by the
Petitioner to them,
. ) LI ) \ i
5. There shall be no order 3s o costs,
che . Y, ' AN
( U.N.Ul)OUIXJl)’al ) Vo ( S.K/.éhaon )
. M'C'Jlbef( A) Vice C_I_)ainnan
, .
f
Cap i e ‘
. . R Y S S .
P . : o/ - Ja 1N
S v N s1xata sian(lfSection Off-
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LIV O N STHNT Ty TRIDUNAL
PHINGTOAL UUNCH

y - [ -
Faridkot House :
Copeoni cus Marg, , .
. ‘ Moy Dalng-1, ..
To © : ! ' UL, A0/ 5/ 94 '
i "'.r.“:)ifltvi'ili‘ . : '
lentral “dministrative Tribunal,'
”rinwiwal Uencﬁ. '
i Do ng, '
i) - - R ’
i, LR, S0 Singh
Counsel for thy applicant In RA
1108, Prakgen Ocup,7,¥olastot farg,
“(’JU Dfﬂlhin
Versus'
. Sh. Rujune ¢ Sharma, Carpuanter Contrel
Storos Divi., Contray Muat ur Comm.ca {on
Houl Hlock Ng 1, lidng kg 4,' 2ng Floor,
hormoPure Now Dolh{, S
R LY hNuthy up S/ o Lh. N {kka Hum_
Je o Shy, Oaya Ram™ &, o o, Lanca fam '
. . » N - . P
det Sh, Dalyj »lngh 8/¢ 5y, Uhup Sing \
e B et g S/ Gy, Alshr i Singp \ '
~6% Sh, Bijondra S/0 Sh. Tota Rag
( Sarjal No. 2 Ta 6 vorking {in Cuntral.btorou
Ofvi, Cantrel Uater Commiasion, R.K, Puranm,
lew Delhg,)
L]
1 [}
. . . : 2/ 94
2oCy .. Ming, Watgp Rusourcags : nh 12243‘.10
- - Applicants U.A, No, 2418/ 92

VS
iujunder wierma & Ors,

e ———y -

= eospondonts

I am directed tg Foruard hereuitn a ccpy uf JUUchﬂc/UrdOr Jdt, .
Y 5/ 94 R339ud by this Tribunal in tpg ubove mentioned caso
C inFormation.and necessary'action, if any,

-

a i ‘ Yours fuithpully,
pues (@ ‘
'/2_ . SECTLON UFFICZR(3-11)
c@%e’ L o
. p8v (o) v



“"Hon'ble Mr.,. 3.....Ohoun"hyal, fiember (&)
RA-165/C4 In Ca-72A6/972 RA-179/G¢ in GR-101/02 &
‘ RA-172/9& in Ou-2q-e/95.
«-3The Secretlary, | ..?ﬁg; C
\bwln fetry of Uater Resourcos, aplibeik A
A Avonram Shaktl Ohavan, DAY cE
::‘ VNau Oglhi, , o
2. The Ch;irtn.‘n," '
Contral Jater Commigsion, ;
Sauuy Bhavan, N K, Pura-, :
NHoeas Dalhi,
3. The Execulive £nginenr,
Lont.t 4l Storgs Divn,,
Contri) Later Commissiorn,
R,7%, Puram, &Lueu Dalhi, Noawlee Applicunt «/.
. - reancndents In (A,
fthicugh Sn, 34 b;ﬁgh) i
°M-165/¢6 in Ca-270G/97  vuisao |
p N

- an 7}7’ g 20 /145

sinfoctr«tlive Tiibunal
! Aanch, haw Jelhi,

NA=1C5/94 1r  -2066/92, “a-171/04 In CA-1C(01/Y2

and AL 11?/ s O A- 2618/92.
- r

- Lo o .
New Jeglhi thi Lng Cid’l Day of NMay, 1:,(_1(4.

P Y

S Hentbles M, J.ntxco S.%. Ohaon, V)Ln-Fhaxrman(J)

el Jepanl Kumar Palhatl, ’ \
J/C Sh, Kushcshoar Pathuek,
Assistant El'CCL:iCjaﬂ,
Contrul Storax Jivn,,
Contral Vator Coazission,
“Usst Olock 1, Jing No, ¢,
o 20l Flaoi, H o, -furun,
Nouw Dolhld,

HA171/64 0 g OR-1611/62

4

shri Rajesh Kumur, 7 ini,
S/o Shri Veor Sain Suini,
Workcharqe’ &h:llusi,

undar Cxecutlvg En- " =uo1,

Hoagnond ent
«.ullcent In @4,

fn na/

Cenly 4l Stovas Jivinion, 1
Canty al Uatnr Commisalon |
ot fllack Koo d, Ulng L., o,
Pk fluor. K.KX, Puram, X ' lf
Nou Nelhd, hnzaondent in np/ I
B spplicant in 0/ ‘{‘
RE172/9¢ in GA-2418/6G7 |
- .
1. Shti “ajzendsr Sharma,
Sle .. MRLe 0 Sharma,
Cetasoatel, wuattal Stosas Oiva,, '
ed-' Central Catner Commission,
&5-“ Uoast 8leck No.1, Uinqg Nu.¢, .
' . 2nd Floor, L,XK, Puram, 5
A - Nou Dslhi, ¢ 5 %
qoo . , I !
b8 [
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i
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A o fu K ahy o, ' \ ‘ )
b/(,)‘f)h('l Mikk a Ham, '
3. Gh, Daya Raa, , . ‘
s/ o Sh, Sanga Ram, { . . ?:
4. Shri Dali Singh, .
- 5/o Sh, Bhup Singh, ‘ N &
: I At
5. othri Siri Raj, ~ T
S/0 Shri i ahri Singh,
6. Shri Biiandra, . : : : Lo
: “/a.,Sh, Tota Ram,
S ‘ R ac e Y g e - ‘ -
"i‘:“-h' - f_‘ . S7° +a KU Rr&“?"'pl"&-.xﬁy‘('
SAATmTT /0 Shy, Hgpsini: RaY. ko
A U R N
e, ’ . . t NE Y . .
« 8. Sh, Udal Kumar g A
S/o Shri Kurukul, tospondunt s in RA/ oo
. 0 Apolicants in 0OA, &t
' (Sarial No.2 to G vecrking in Central Storas ?#,ﬁg
: Divn,,Cnntral,Uater Commission,R, K, Puram, | P
Nuu.0olhi,") ' o IREHIRN
" '-""ﬁ ';‘:
Ly -:?‘..‘
0720€8% {9y ClotcuL «T1on)
delivarsd hy Mon'ble e, BN, Ohoun‘iiyal, Mombar (A) ‘
Theso Toving wa~l f{celions have been £ {lad N
: oo
Uy Lha resasondaale a,ainatl thu ot 30 sonsil telliior pd :
on 10,02,94 in C.A.Mes, 223, Be4, 1621, 220¢ & 200p o o b
. - o . | L
1992, The follouing directions were given:. |
. (1) the respondents phal) Proputo a schumg ,
. for reteation andg rejularisaticn ¢f the :
Casual Luvourers oa2loye” by them, This :
ocheme should take inlog account tho raqular '
’ posls, Lhut cun hg Creatod, taking inte
: <Ccount Lhe fact that oven §f a2 purticylac
. : ochomg ip Compleled, nous schames are lainchod ¢
: Ovory year, an 4srusznent of tho T agul ar Lo
» 205ty that can be o vaoloed oo this basfs 3
shoul® be made. For roqularication, a))- g
thore, vho have Cemulato? 240 diays purvice * e
in {us congecul ivg sears, oheuld bg given '
ptlority ln sczordzncy vith thafr 1anAqth
, of sorvica; :
($i)- Theso, uwho navos ccmploute 129 days of searvice
shculid be Qivon temporury statys in accord-
. anca ulth thg Inotructions {osrund by Uhae l
. dopur tmentl bpercnned from tirmae to tima, . e O
- . i Afler comaletion ¢ the rooulrog narlod ar [

sorvice, thuy should ha conoidsr e
. ‘ - Togularisatinn:

. L

2 .
]

|

for

pues; % b
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‘qularisation of their servidos,

toa p
Par zonnael fagurding tumdborary stutus being givun-to ) J
. : ) $ RN
Cisuszl worksrs vho have wotked for 127 days, Curtuinly, EPEAM
it Candot by sccunluld

tholr own orders,
*

g
N

(1if) ﬂUlH)(/Lnuwuu'aTy oapleoyvona chould ngt b
tonlicad by othor o4 hor/tvmnu.aly nmn)oyuun
a0 sheuld Lo roluined in Prnfarsnce to
Lthoir jJuniors g cutsidor g

(iv) Saceh g achome ahall ha aubhhmitt gt by tho
Fo-hondents far scrullny of thig Tribunal)? o
within o periond of throee munblhy from thg
dato of cocmmuniciliua of thisg ordor by the
petilionor T{_-‘ thom,

. {
*

The Yodinu‘uppllcaﬁts cl«dm that thoungh the

] ’
' . -

{mpugned ©50ar is Uery auch lonal

«Nd "hay buen pagpoed :
30y T - i
af Lot qiv§35 cunsfderablae thought, it uau-x*fpoult An

retention of junler psonle uhlle rendaring the neninr

pe: s JUADJU§. It is thsir conlention that dug to

: ) ’. ) ‘
Financiz) constrainstl and comsletion of vorks in hand

U/C st3ff ynder dif ferent categyorine from both Contral

¢

Store Divisivn as uall g Plunning Uivlslon are Jikaly
La o ranilgre sutplusg aof Lar 31,3.1994, 1t has a S0 baon

et

L8
i ..-
—r—

mentiphned Lhat the Mini N Nl Snpheslsad S

- - £ . . - -
sty cf Tiem.new &
N

syrrender of 104 of ~exisling post under W/C Ectl, alsa. }

fer daclaring 10% sost on U/C 8stoblishment, Thg, haug

stated thut due to financial Constraints and lack of

schenas, the aoplicints uerg not satitled for any- re. B

Tharo is nothing In these dirzctions uhich

T
Forces tLho rovieu “policants to Tojulerise Casual -uprkera

[
<ny nost, Thay can tukg Inip acccunt

in the abssnce of

thae 1

e e e s samt .

Zteet posltion royardlnq the projects uhich ar..

Continuing and reych the conclusion that no mory Teqular

PU- L cun bg creatsd, The secon! gicoectldan ONly rolautgs

to im:lemuntqtion af the dgcision of the Doptt, of’

that Lhu ulelCanfa will not imn]amnnt

Thc Hiruction Nould 1s bauud on ‘a uull“'

el | ‘ '- cieelw
ﬂ!‘ies" * . j" ’ . N .\' ... c\‘ ‘:;‘..- ‘ ‘.
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‘ R P c o
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b
. : Va, ther o"oro, bhold that no uxror
My g . . l RN
i /;:Tthu \fface oY ﬁudge’ue'\t haz beon bi‘oujht out

i aoolic t cnr, whigy are 'hex eby diq i:sle‘.‘

»tha stipul:tm Linme

. b

| LU\, a2 copy Pf I“_;,&_prder ba. place’J on q]: T}hm o
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CENTRAL ADHTHIGTRATIVE TRIRUNAL 'y
AUANTATY PENCITIQUNAHATY 8 A

O-A.NO.224/§G -’

Srpl P.Cosharma &ora o« Appllcants.
VXE »
UeOal e&OXE o R@Sdpto
PRES ENT

THE HOM'BLE 5RY G oLt « SANGL YINE o MEMBER { ADHN )

¥or the Apglicantsaﬂr.B.\.uharma.ur.s-uarma.

Memo Noi= 2§70 - DEe 15)18] 96
Copy for information and nocessary action to=

1)

2)

&)

For the Respondents eMr,.S oAl1, Br4C.G. 8.0, -
DATE . ‘ CHDER |
14.10.96 . Learned counsel Mr.B.Ketharma for the applicants.

M s AsKoChaudhsrd , Learned Addl.c.c s,c. for the

re&p@n&entﬁo _ A B
Heard Mr.Sharma for admission.Prayer to allow

the ayplicants £o join together in this 3*ngiw

application is granted ifi termg of Rule%(ﬁ)(a)~

) of the Central Admindstrative Tribuna( Procedure)
=~ Rulee,1%87,as the conditions mentioned th&rain

' \ are fulfilled. . |

”y Perused. the contenbs of the application and tha -
. reliefs sought.The application is adni tted1osne

.V” notica on the respondents by registered pd&ta }
- List for written statement and further Q’de:a

“on 26e1le9G, ' . :

~ Heard #r.Sharma on the intcr;m relief praxﬂr-
The respondents are directed not to terminata
the service of the applicants without permiseion
of this Tribunale.. - . -

SD/MEMBER

b
i,
I

The ﬁecretary.eovt.oﬁ India,Mindstry of Water Resoufcasg
Sharam Shaktd Hhawan,Now Delhi.

The Chuirmuan,Central Water Ccmmisaion.R.K.Puram.»dba «n&wmn
New Delhds L b ’

The Excoutive Lngineer.middle Brabmaputra Division¢

. Central Water Commission,Guweohati«7.Rajgarh Roade g

The Executive @ngineer,Central Wator Commissicn,MeO.Te

Subenivision,Banuninaidan, Guwshatd ¢ 21«

q/ﬁ/(' Srxi pP.chelarmasdpplicant by hand.

8)

oﬁoKoChQ“Cﬂ!&fionl-C 60’50 v , /t//l/j
7 44/% |

j,c'rmx« OFF C’FR(u )
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"VAKALATNAMA
IN THE GAUHATI H '

( THE HIGH COURT OF ASSAM, NAGAL YA, MANIPUR, TRIPURA,
: MIZORAM, AND«SRUNACHA PRADESH )

R

SV

IN THE CENTRAL ADMINISTRATIVE' TRIBUNAL, GUWAHATI BENCH
 ENREBGOURTOF v s i s e, A THE~GOWAHATI
QA Nozgln OF 1996 |

PRY ' . % ST
§~ \ D i‘ P oK 3)4\1 ?\ 6% . } Applicant/AQpeHam
» g - — . . ] . PleimtiffPetiti .
N - _ VERSUS .
"LLY\\ &y (g\ . )—“SL\M%\ Ny Respondent
Koow all men by these p?esents that the above named ’ A’P’\'-A;LQH'L
.. do hereby nominate, constitute and appoint. Sri P) K. (Z’ko\nma , & Meh ‘"E«, ,

S. § arvnn ' : ' Advocate

and such of the undermentioned  Advocates as shall accept Vakalatnama to be my/our true and- .
lawful Advocates to appear and act for me/us in the matter noted above and in connection herewith
and for that purpose to do all acts whatsoever in that connection including ‘depositing or drawing
moaney, filling in or taking out papers, deeds of composition, etc. for me/us and my/our
behalf and I/We agree to ratify and confirm all-acts so done by the said advocates as mine/ours
to all intents and purposes. In caseof non-payment of the .stipulated fee in full, no Advocate
will be bound to appear and act on my/our behalf. ' ' ' .

In witnesses whereof - 1/We hereunto set my/our hand this 5°“hdayof©d'"'2°( ....... 199é\.
. ) . v L, - )

D. N. Choudhury L. Talukdar S Gs;{ja'jg,“‘g‘::"‘,',

P. K. ‘Goswami L | P. K. Tiwari | : Rupjyoti Bardéloi

P. C. Deka . , *'M. K. Choudhury = - . S. Bhattacharyya

J. M. Choudhury . B. M. Samma . Bishnu Mehta

A'/K° Bhattacharyya | Ashok Roy Aiddhartha Sarma.

\_B" K. Sharma ' Satyen Sarma -

St vverve rienees .....:......,......_...,,......,.............................Senior\Advocate, leads me / us in this case.
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Dist. ) o

" VAKALATNAMA
- IN THE GAUHATI HIGH COURT .
. (THE HIGH COURT OF ASSAM, NAGALAND, MEGHALAYA, MANIPUR, TRIPURA,
MIZORAM, AND 'ARU‘NACHAL PRADESH ) ,
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH
IN THE COURT OF e st o s e AT THE GUWAHATI
NO oo erevars e s ssssrnsesssamsanse s ssssanensin OF 199

Applicaﬁt/ Appellant

‘ Plaintiff /Petitioner
VERSUS ‘

Respondent

- %

M

Defendant/Opposite Party

Know all men by these presents that the above named

.« do hereby nominate, constitute and appoint Sri.
, ‘ B ' Advocate
and such of the undermentioned Advocates as shall accept Vakalatnama to be my/our true and
‘lawful Advocates to appear and act for me/us in the matter noted above and in connection herewith
and for that purpese to do all acts whatsoever in that connection including depositing or drawing
moaey, filling in or taking out papers, deeds of composition, etc, for me/us and my/our

behalf and I/We agree to ratify and confirm all acts so done by the said advccates as mine/ours

to all intents and purposes. In case of non-payment of the stipulated fee infull, no Advocate
will be bound to appear and act on my/cur behalf. '

In witnesses whereof 1/We hereunto set my/our hand this ............day of ..eeiiervrnninnnen, 199 -
D. N. Choudfury L. Talukdar Satyajeet Sarm
P. K. Goswami , ) P. K. Tiwari Rupjyoti Bardaloi
P. C. Deka M. K. Choudhury D. S. Bhattacharyya
J. M. Chqudhury' , B. M. Sarma Bishnu Mehta
A. K. Bhattacharyya Ashok Rey - Siddhartha Sarma.
B. K. Sharma : .Satyen Sarma
Soivveine e ,Semor Advocate, leads me [ us in this case
Received from the executant, : Accepted ' _ | “Accepted

satisfied and accepted.

Advocate v ' ~Advocate ‘ - Advocate



IN THE f‘FNTRAL ADAINISTPAI‘IVE TRIBU’J ££%
GAUHATI BENf’H AT GUHATI g‘ﬁsé
. . QL AT =§0
AN o In the matter of < N = g"g‘ i
3.A. No.252 of 1996 3\ \)\a "Eg_
AV T EN
sh, Dipak Dey and others -- Applidants

B Vs g}?@-;

Union of India and Ors.-- Respon%%%bk’

Wwritten statement on behalf of

5@spondantsv ,

The numble Respondents submit their
written statements as follows:~

para—i That the averments made in para-1 are not admitted,
as stated. It is respectfully submitted that thev
applicants/petitaoners, were engaged as Seasonal
Khalasis for the limited period i.e. trom 15th May
to 31st October with certain terms and conditions.

A"‘with_and_mankeg____bnnexuse»-I The petitéoners

_ accepted thekr offers with the terms and conditio-

*? . ns exhibited in the appointment orders. According-
é' | ly they joined their duties as Seasonal Khalasis

for the aforesaid period. Since theré is no vacant

post lying in the office of reSpondents No.3&4,

(
%‘ﬁe@ai?a’
v

therefore, their ‘servicés can not be regularised.

para-2 para 2 requires no reply.
para-3 contents of para 3 are not denied.

para-4.1 eontents of para 4.1 and 4. 2 require no reply.
and &.2 However it is denied that the applicants are hol-

der of Group ‘'D*' post, as alleged.

.Pata—4.3 That the averments made in para 4.3 are not admi-
tted as stated. It is submitted that the applica-
nts/petitioners were appointed each time for a
imited period. only, witn certain terms and cond-
itions and after expiry of the period of appoint-
ment orders, the petitioners cannot claim as a
‘vright for their regularisation of their services.
The last offer of the petitioners for the post
" ot Seasonal Khalasis issued by the reSpondent
vide order No.ﬂD/SIL/Seasonal 96/ Camp SHG/02-48
dated 28-05-96 & order No.MID/Sil/1/011/30/9S/ o
Vol-I/96/1925-49 dated 25/05/96 as narrated abo- .
ve at annexure-I. Thus the engagement of the '
applicants stand expired on 31-10-96. Hence the:
~laims of the applicants, that they are entitle
to temporary status is absolutely baseless. It '

tontd. page/z.




is stated that 1993 svheme is not applitable in the ;
facts and tirtumstances of the present case. | v

|

|

P

Lara-4 4 That the averments mdde in para 4.4 are not aamitted. Ugf/
J It is 'stated that -he petitoners were given temporary
i , . offer of Seasonal Khalasis, but not casual khaiasis,'
as alleged. It had also been mentioned in their appo-
intment order that theirlservices can be terminated
!_ . without assigning any reasons thereof. "This temporary
3 appointment will not carry any right for permanent

f employment. It is stated that the applicants have ne-
ver been appointed to Group 'D! posts. 1t is further
submitted that 1993 scheme is not, applicable in the

facts and circumstances of the: present case.’

|

’fPara—4.5 " That the averments made in para 4.5 are wrong and

v denied. It is respectfully stated that the petition-
ers are not holding any post continuously frqm the

| year 1988 in the reSpondents department. The petiti-
oners were given temporary appointment each time
for the limited period as is evident from the appoi-
‘ntment orders already submitted as per annexure-I.It
is also stated that the petitioners did not work be-
yond the preSLribed period as Seasonal Khalasi.
As such the petitioncrs cannot claim as a matter of
their right for reqularisation of thelr servi es in

the respondent department. It is also denied that

‘during the intervening period, they were given casu-

al employment, as alleged.

Para-4.6 That the averments made in para 4. 6 are wrong and
denied. It is ctated that the petitioners were qiven
temporary appointment as Seasonal Knalesis each time
for a limited period. As such the petitioners cannot
claim as a matter of their right for regularisation
of their services. It 1s also stated that the petité
joners did not work beyond the prescribed period‘ as

Seasonal Khalasis;

Para-4.7 That the averments made in para 4.7 are wrong and
denied. It is submitted that there is no scheme for-
mulated for retention and regularisation of Seasonal
Khalasis._rheir cases for regularisation shall only
be considered as and when vacancies in Workcharged
Estt. arise. There. is no post of Khalasi lying vaca- .
nt in the respondent department, as stated above. It
is respectfully submitted that the judgement of this
Hon'ble Tribunal, Principal Bench, as referred. is’
ot applicable in the facts and circumstantes of ‘the
present case. It is further stated that 1993 scheme

-;é not applicabief ~ont *d page/3,_ ;
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para-4.8 Para 4.8 requires no reply. n7(’1

para-4.9 That the averments made in pera 4,9 are wrong and
denied. It is submitted that no applicant has
been transferred to Shillong who has been continuing
as Group 'D*' employee with temporary status with
all benetits, as alleged._Itvis also stated that
each timevthe offer of appointment_ih the respondent
departmeht given to the pktitioners by the competent
authority from time to time and simultaneously acce-
pﬁed by them. Thus the claim of the petitibners for
regularisation in services on the post of Khalasis
in the respondent department is absolutely false &
baseless. The petitioners are eligible for regular—
isation only if a regular post of wOrK(harged Khal-
asi available under the Meghna Circle and sucn their
services cannot be regularised. Hence there is no
question of regularisation of the petitioners. It
is respectfully submitted that the judgenent -~ referred
herein pertains to those whose have been wotking as
Khalasis, Carpepters, Mistries jlotor Mechanics,Dri-
vers and Electricians on ad-hoc and not to the Sea-

sonal Khalasis engaged in workcharged establishments

who works for a limited period of a specific work & |
as such the said judgement is distinguishable.

-Para—4.10 That with reqerds to statement made in para 4.10 of
the application, the Respbnaents beg to state that
as per nature df jbb the Seasonal Khalasis are eng-
aged during monsoon period i. e.upﬁe .31qt.0<tober
every year for the purpose of flood forecastimg{hourly gau-—

e After -31st October there is absolutely no work of observas
rlood forecasting. All thevapplieants'are well aw-
are ot this fact that after 31st October they will
pe disenqaged, they have accepted the job being
tully aware of this fact. The allegation regarding
alleged explditation by the Respondents, therefore,
is no correct. All the applicants are free to choose
any other job suitable to them.

para-4.11 That with regards to statements made in paragraphs
~4.11 of the applications, the Respondents beg to
'state that the judgement referred in the paragraph
was specifically meant for the employees who have d
been work |
ing as Khala31s, earpenters. Mistries,

Motor Mechanics, Drivers and Llettricians on adhoc

cont ‘d pabe/4,




Para-4.12

Para-4.13
to 4015

Para-4.,16

L

Para-5.1
to 5.8

g =(4)=

basis and not td‘the-Seasonal Khalasis engaged on
Workcharged establishment for a specific purposes
and for specific period. As such the said judgen-
ent is not applicable in the facts and circumsta-

nces of the present case.

Contents of paré 4,12 are'wfong and denied.It 18
denied that the respondents have'actedillegaly.as
élleged. It is further:denied that they have acted
in direct coﬁfrOntation,with the Hon'ble Tribunals
order, as aileged. It is stated that the responde-
nts have the highest’fegard for the majority of
thé Hoh'ble Tribunals. -

Since there is no para 4.13 to 4.15 no replyex is '
offered. ' ‘

‘'That with reéard to statement made in para 4.1G6 to
4.y3 of the application, the Respondents beg to
state that interim order passed by the Hon'ble
Tribunal has already been modified. The responden-

ts further beg to state that the scheme for grant

of temporary atatusvand'regularisation of services
of Seasonal Khalasis has already been drafted by
CeW.Co and Ministry of Water Resources. It ié sta-
ted that at present .the scheme is being circulated
to the conce:nedyministries and Departments for

their comments/observation within a fixed time fr-

ame and immediately thereof the cabinet approval

would be sought &as per transaction of business x
rules. The entire process of decision making is 1i-
kely to be completed in about four months time.

Contents from para 5.1 to 5;8 are wrong and denied.
It is respectfully submitted that the petitioners
employed as Seasonal Khalasis for a limited period
with certains terms and conditidns. It is stated

that the nature of work of the said post is requir-

ed only for a particular season and shall be termi-
nated as and when the requirement 68 over as there
is no vacant post of regular Khalasi. Moreover.the
petitioners have already accepted the terms and
conditions putforth in their appointment orders.As
such the petitioners cannot be tegulérised.

cont‘'d page/S,
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 *para-6

- para=T7

para-8

Para-9'

'Pﬁ&a—lo
to 12
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It is further stated the petitioners have not been

engaged against the regular nature of work,on the

" contrary, the petitioners were engaged against a

temporary nature of work which sha%l be expired as
and when the season in question is. completed. It

i{s further fubmitted that no benefit ©f the scheme
of regularisation with temporary etatus have been

extended to other similar situated employees. As
stated above that there is no post of regular Kha-

lasi in the Meghna circle. So the question of regu
larisation of the services of the petitioners does
not arise. Their cases for regulatisation shall

only be considered as and when vacancy arises and

as per the seniority list maintained in the Meghna
circle. It is denied that the 1993 scheme is appl-
f{cable to the applicants. It is further denied th-
at the judgement, as cited, is applicable in the
facts & circumstan:es of the present case.The all-
egations of violation of articles 14 & 16 of the

constitution of India are also denied.

‘pPara 6 requires no reply.
gbnﬁénts of para 7 are denied for want of knowledge.

In view of the facts and circumstances stated here-
{nabove, the applicants are not entitled to of the
relief sought for, and as such application is liab-

le to be dismissed.
Para 9 reqﬁires no reply.

paras 10 to 12 require no reply.

Ver ification

o I, N.C. Nanda, Assistant Engineer, Meghna Investi-
gation Division, Motinagar, shillong, C.W.C. and Respondent

No.3 & 4 do hereby solemnly declare that the statement made
above are true and I sign this verification on this A2\

day of f;um\gj 1997. L

Ahi-n‘%; \\QT

hee Iny. Dividon, '
ﬁwa}"\b&wr t‘om
§hillong-14.




